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IN 9HE CENTRAL ADMIIZSTRAIMVE TRIBU~AL 
aJTTACK BEMi: CUTTACK. 

ORICZML APPLICA71ON ND.840 OF 1996. 

Cutta~ck, this the 15,14, day of April,1999. 

GAJARAJ SUNDAR, RAY., 	 * 0 0 	 APPLI CA NT. 

- VERSUS - 

U1,UON OF I 2DIA & OTHERS. 	a 0 0 	 RESPO iZENTS. 

( FOR I1ZTF4JCrMOi\B 

Whether it be referred to the reporters or not-.> 

Whether it be circulated to all the Benches of 
the Central Administrative Tribunal or not? 

(G. ~ARASIMHAM) 
MEM BER (JUDI CIAL) 	 VICE-CHfVkv 
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C  'IMAL ADMINMSTRATIVE TRIBU~AL E L 
CUTTACK BEAZ;H: CUTTACK. 

ORIGINAL APPLICAZON ND.340 OF 1996. 

CUTTACK, this the t- b It, 	day Of APril..1999. 

CO RAM:- 

THE HO-NDURABLE MR. SOMjA'XH SOM, VICE-CHAIRMAN 
A bD 

TFIE HO TtZURABLE MR. G. NUMSI1'JHAM,MEM13ER(JUDICIAL) 
0 0 0 0 

GAJARAJ SUNDAR RAY, 
aged about 59 years, 
S/O.late i3hramarbar Sundar Ray, 
Ankoi,PosMotari,Ps:Delang, 
Dist.Khurda Vc-Worker as Goods Clerk, 
in the office of the Chief Goods Supdt. 
S.E.RaiL,7ay,ldiurda Road, A t/po/ps. Khu rda 
Road, Dist.Khurda. 	 0** 	* 0 0 APPLI CA NT. 

'qq 

Petitioner in 2erson 

-'VERSUS- 

Union Of India represented through its 
General Manager,SOut:h Eastern Railway, 
Calcutta,Garden Ri-~ach, Calcutta, 

2. 	The Divisional Railway Manager, S. E. Railway, 
At/PO.Khurda Road,Dist.Khurda. 	 RESPO ~DENM. 

13Y legal practitioner s Mr. R*C,,Rath# Additional Standing 
Counsel (Paili-,rays 

0 R— D 	E 	R 

MR- SOMMTH SOM, VICE-CHAIRAAL',T: 

in this original Application,u/s.19 of the Administrative 

Tribunals Act*1985,,the applicant has prayed for a direction to 

the Respondents to give him all arrear dues as per the judgment 

in original Application NO.4B 3/90,,509/93 and SLP NO.504/1995. 

He has asked for a direction to the opposite Parties to pay him 

retirement benefits such as Leave salary,canmuted leave, refund 

of security deposit and bonus,. He has further asked for interest 
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at the prevailing Bank rate on the arrear dues. 

2. 	pacts of this case,according to the Applicant,are that 

while he was working as Railway CCmmercial Clerk,he was served 

w  ith a charge-sheet on an allegation that he had not vacated 

the quarters.proceeding was accordingly drawn up against him 

and he was ordered to be removed f rcm service, on appeal,, the 

Authority modified the quantum of penalty to the extent of 

stoppage of increment for a period of one year with non-

cummulative effect. 11he Appellate Authority also ordered that 

from the date of removal frcm service till the date Of re-

instatement, will be regularised as leave due.The petitioner 

has filed Original Application No, 483/90 challenging the 

order of removal frcm service and in order dated 16th of 'Tuly, 

1992, the quantum of punishment was quashed. and the applicant 

was excnerated. rihe judgment in OA No, 48 3/90 is at Annexure-1. 

Applicant has stated that in OA '4o.483/90 he had asked for 

three reliefs ; firstly quashing of the order of punishment, 

secondly for regularisation of his sei-vices and thirdly for a 

direction to fL-. up his pay as per revised scale of pay Rules. 

The Tribunal quashed the punishment order but did not specifi-

cally directed to §ive all service benefits nor had the 

Tribunal f ixed time limit to comply with the judgment. 9he 

applicant has stated that as in the OA 49 3/90, the punishment 

order was quashed it was the duty of the authorities to give 

all cOnsequential benefits to the applicant but this has not 

been paid.Petitioner submitted a representation to OPP.Party 

No.2 praying for full pay frcm 1-6-1982 to 24.3.1966 with 

all arrear  amaal  increments*  arrear yearly bonus,arrear house 

rents -arrear National Holidays A1107ance and for consideration 

of his case for promotion to the next higher posts.But as the 
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representation of the petitioner was not taken into 

consideration, he filed another original Application NO,509/ 

19 93 which w as disposed of on 2 3rd of Ma rch, 199 4 a t 

A nnexure-4APP1 ic ant was issued with an order of reinstatement 

dated 21. 4.84 posting him at Korai but he was away fran 

duty till 24,,3,1986 on which date,he was posted at Bhubaneswar. 

To cover up the period of absence from 1,6,1982 to 24. 3.1986, 

the Tribunal ordered to treat this period as leave due and 

basing on thate he was paidthe salary.'Ihis Tribunal in its 

order dated 23-3-1994 disposing of the origiaal Application 

No. 509 of 1993 directed that the period of absence of the 

petitioner should be treated as leave due. r1he applicant has 

stated that this order of the Tribunal is wrong as he was 

all along interested to join and he was never intimated that 

he was reinstated. He filed SLP agaif~st the order dated 

23.3.1994 in OA No. 509/1993 before the Hon'ble Supreme Court 

The SLP was disposed of in order dated 22-1-1996 which is at 

Annexure-3,rlhe applicant has stated that even though the 

Hon'ble Supreme Court directed for payment of arrears but 

till t(oday he has not been paid his arrear dues as per the 

direction of the Honible Supreme Court as also the direction 

as issued by the Tribunal in order dated 23.3.1994.He filed 

another representation which is at Arr,exure-4 blIt witl-iout any 

result and that is why he has ccme up in this Original 

Application with the prayer referred to above. 

3. 	Respondents in their counter have stated that the 

order of the Hon'ble Supreme court in SLP No.504/95 has been 

fully ccmplied with and payment of salary f ran 24-4-84 to 

24- 3-86 amounting to R3, 24, 242,/- has been drawn and paid to 

the applicant.As regards other claims, the Respondents have 



stated that his last wages amounting to Rs. U-451/-- has 

been paid.Mis leave salary amounting to b.30,,952/-*CGEcas 

amounting to L%' 6,,736/.# PF amounting to P13, 45,.936/... 

Cannuted value of pension amounting to F3.31,,606 and Pension 

amounting to R3.780/- have already been paid to the 

Applicant. As regards the claim Of DCRQ* Respondents have 

stated that flan amount of Rs.50,708/- has been certified 

vide PPA dated 22,5,1997 but the said amount has not been 

paid to the applicant as the applicant has not vacated the 

quarters. the applicant still is in occupation of the 

Government quarters unautliorisedly and the Sr.DCRKhurda 

Road has written him in Annexure-p,/3 asking him to vacate 

the quartei:s. As regards refund of security depositit is 

stated that the applicant has not deposited tJ-ke security 

money receipt and on receipt of money receipt* necessary 

ar rangementwillbe made to make the payment of the security 

amount,if any, to himon the above grounds, Respondents have 

opposed the prayer of the applicant, 

We h-:~ve heard tile petitioner in person and shri R.C. 

Rath, lea r-ned Additional Standing Counsel appearing for the 

Respotal-'ents and have also perused the records. 

In this original Application, the petitioner has prayed 

for a direction to the Respondents to pay him all arrears as 
SLP No. 

per the judgment in OA No.4B3/90,,509/93 and4504/95.In the 

SLP NO*504/95,Their Lordship's of the Hon'ble Supreme Court 

have directed payment of salary for the Period from 24,4,34 

to 24.3.86 within a period of four moriths. Respondents have 

stated in page 2 of the counter that this amount has alrealy 

been paid to the applicant, ghis is also admitted by 	the 

rA 
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Applicant.~ As regards Original Appli--ation ~No.509/93,, 

this was disposed of in order dated 23. 3.1994 which is 

at Annexure-2.,In the cperative portion of the order, thAA, 

Tribunal has directed that the period of absence of the 

applicant fran the dc-te reinstatement till thetaptevious to 
N 4 40V'n. 

the joining at Bhubaneswar be treated as leave due and 

accordingly emoluments as per his entitlement, according 

to Rules be paid to the applicant within a period of sixty 

days. Against this order of the Tribunal, applicant went 

to the Hon'ble Supreme Court and the i-iorlble su,_-reme court 

directed payment of salary for the period fran 24-4-84 to 

24-3-1986 which has already beenpaid to the applicant.,lhus, 

the order of the Tribunal has merged with the order of the 

Hon'ble Supreme Court and the applicant is entitled to only 

for the period as directed by the Hon'ble Supreme Court and 

this has blready been paid tchim. As regards his retirement 

benefits, Respondents in their counter have indi--,ated that 

all the retirement benefits have been paid to him as quoted 

by us earlier. As regards his other claims raised by the 

applicant during hearing of the petttion like Bonus, arrear 

hoase rentarrear annual increment, arrear holidays al1cwance 

ed=. it is seenthat the applicant has raised this claim 

in para 8(ii) of his OA No. 509/93 and the matter has already 

been concluded by the order of thks~- Tribunal dated 23.3.94 

against which the applicanthas also gone to the Hon'ble 

Supreme Court and we have already referred the order of the 

Hon'ble supreme court, It is, therefore, aot cpen for him to 

raise these claim again through another OA.Frcm the counter 

of the Respondents it is seen that the applicant has not been 



-6- 

his DCRG arid this is because of ]the non-vacation of the 

quarters by the applicant, He has alsonot been refunded 

the security deposit because he has not given the proper 

documentation for payment of the same, in the counter, 

Respondents have stated that subsequently the gratuity 

amount has been passed presumably because the applicant 

has vacated the quarters. In view of this, the gratuity 

amcunt payable to the applicant strictly in accordance with 

Rules should be paid to the applicantwithin a period of (60) 

sixty days if not already paid after deducting the R Ailvyqy 

dues from the gratuity,,if any, As regards security deposit, 

the same should be paid within a period of 90(ninety) days 

from the date of filing of proper application to the 

Respondents widl necessary required documents. 

6. 	In the result, the original application is disposed 

of with the observations and directions made above.12here 

shall be no order astt) costs. 

(G.J~ARASIVRAM) 
ME-IBER(JUDICIAL) 

S Omj;)~ 
VICE-CH&T 

KW/CM. 


